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Qrder dated 24,6,05

Hear& Mre.NoR.Routray,Ld.Counsel for the
applicant and Mr,.PyC.Panda,Ld.Counsel for the
Respondents,

By filing Meme dtd,24,6.05, the Ld,.Counsel
for the applicant sutmits that during the pen-
dency ef this 0,A,, f:he applicant has been
granted all the beneftss as prayed fer in this
application,

Accordingly the 0.4, may be drepped as n;?'
pressed, : . ¢ A

®aving heard the Ld,Cours el for the appli-l
cant, this 0,A, is disposed of heing imfrue=-

tuous., No costs,
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